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Shri K.P. Girish vs. Union of India & Ors.
ORDER

This is a petition Tor review of the judgement

At _70.7.1997 hy which the application of the petitioner under

Section 19 of the Administrative Tribumals Act, 1985 against
the orders dt. 70.4.1897 and 4.5.1992 issued by the
respondents  transferring the petitioner from Regional
Vocational Training Institute for women, Trivandrom o
Recional  Yocational Trainming Institute for Women, Fewnky uas

.

31 amissed .

Along  with the Review Application, the petitioner has
also filed a Memo  issued . by the Ministry of Labour dt. |
e 4 1897 Pby which the petitioner has been issved a warning
with the approval under direction of Director Genersl and
Joint Secretary on the basis of certain complaints against
him. The applicant has also filed along with the application

certain affidavits of certain trainees in the Regional

vocational Training Institute for women, Trivandrom.

As provided by Section 22 3)(f) of the Act, the B
Tribunal  possesses the same powers of review as are vested in

& Cival Coort while trving a cival  sait. A per  the
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pProvisions of Order XLVII, Rule L of the Code of iy 1

Procedure, & dect aion/ Judaement Jorder can e reviewed

{3) if it suffers from an error apparent. on the face

ef the record: or

ps liable to be reviowed on asrount of discovery

{11)

of any Des material or evidence which was not

within the knowledoe of the party or could not be

produced by ham at the time the jodoement was

made . despite doe diligence: or

{1i1) For any other aufficient reason constyued to mean
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The petitioner bas also  desived that his Review

Application e heard in open Court. T have gone Lhrough T i

garions  grounds  taken i the Review Appl jeation and 1 Fang

that none  of the grounds taken by the applicant makas out any

casa for review of rhe aforessid Judgement O e cuicelines

and law laid down 8% abnve.

The simple cuestion 1% that the petitioner has assalled

the transfer order and  bis prayer in that regard in  the

Original  Aopl FeEtion Was convaidered on merit, but  for the

veasons  given in the judgement &s well as on the law referred

o, 1t was hald

rhat  the transfer order does not  peed any




interferencs. The petitioner in the Review Application has
highliohted the ﬁ:~~imj,p‘.leﬁ; of natural justice stating that no
action should be taken against t’rye person to effect the right
or interest withouot qivj.nq reasonable opportunity tb him. The
petitioner has mti.scmraivéd the issue bafore the Tribunal.
The issve was the transfer of the petitioner from Trivandrus
to Bombay and not various complaints against the matj.tioner;
The petitioner has been given due cmrx,\r't,t.rnj,t.f to represent his
c:as;é ant  argue the same at lenath and the arouimment s acdvanced

have been discussed in the yudoement .

Regarding  the perusal of the departmental file of the

petitioner, since the applicant has himself raised certain

allagations against the authorities of the t raining institute,
the same was peruosed and the matter was also shown to  the
vetiltioner. The oomplaints against the petitioner were pot

taken into account, but the legality and propriety of the

orger of transfer has been Judoed.

bo valid ground for review of the judogement is made out

aor any  case  for personal hearing is made out. Thes  Review
Application, 1s  therefore, dismissed as without forae and
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